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MR. SPEAKER : The question is about
curtailment of trains. If you want to ask
about anything else, you may put a separate
question.
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THE MINISTCR OF LAW AND
JUSTICE (SHRI H. R. GOKHALF): (a)
No, Sir. The electoral rolls were revised
with reference to the Ist January, 1970 as the
qualifying date. Immediately after the dis-
solution of the Fourth Lok Sabha the
Election Commission also issucd two Press
notes on 29.12.70 and 14.1.71 informing the
public that all eligible persons who had
completed the age of 21 years on or before
the 1st January, 1970 but who did not find
their names entered in the rolls should apply
immediately to the concerned Flectoral
Registration Officers for the inclusion of
their names. All such applications which
were received upto 5.00 p.n. on 18.1.7] were
enquired into and disposed of.

(b) In accordance with the provisions
of scction 21(2)b) of the Representation of
the People Act, 1950, the electoral roll shall
be revised in any year in the prescribed
manner by reference to the ‘qualifying date’
(which means the 1st day of January of the
year in which it is revised) if such revision
has been directed by the Election Commis-
sion. The Commission proposes to carry
out a thorough revision of the electoral rolis
with the 1st January, 1971 as the qualifying
date.
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SHRI H. R. GOKHALE : After the
last election in 1967 when the number of
voters was 250 million, in this election the
number is 275 million. Therefore there is
the continuous process of keeping the voters’
list uptodate and although the date has
elapsed, in view of the mid-term poll the
Election Commission extended the date and
allowed applications to be made for inclu-
sion or for raising objections, Such appli-
cations and statements as were received
were examined and investigation was done,
Investigators were sent and after the investi-
gation report was received such ngmes were
included as were to be included and such
names wete excluded as merited exclusion,
All the precautions were taken. Even then
it may be that here avid ‘there some voters'
names may not have been included. It is
largely because either the leaders or the
volers themselves were mnot careful or
conscious enough to take them up, t0 make
an application to the Election Commission,
eic.
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MR. SPEAKER : Should »e take up
Q. No. 33 and Q. No. 32 together ?
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SHRI H, R. COKHALE :
answered Q. No. 33 yet.

1 have not

SHRI ATAL BIHARI VAJPAYEE . I
have not put the question yet. May I put
it now ?

MR. SPEAKER : That was what | was
asking him to do.

SHRI ATAL BIHARI VAJPAYEE : 1|
now put the question. Q. No, 33,
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THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALE) : (a)
and (b). No, Sir. The electoral rolis were
revised with reference to the Ist January,
1970 as the qualifying datc. Immediately
after the dissolution o, the Fourth Lok-
Sabha, the Election Commission also issued
two Press Notes on 29.12.70 and 14.1.71
informing the publi that all eligible persons
who had completed the age of 21 years on or
before the Ist January, 1970 but who did
not find their names emtercd in the rolls
should apply immediately 10 the concerned
electoral Registration Officers for the inclu-
sion of their names. Al such applications
which were received upto 5.00 p.m on
18.1.71 were enquired into and disposed of.

() In accordance with the provisions of
section  21(2)(b) of the Repiesentation of the
People Act, 1950, the electoral roll shall be
revised in any year m the prescribed mapner
by reference to the ‘qualifying date’ (which
means the 1st of January of the year in
which it is revised) 1f such revision has been
directed by the Election Commission. The

ission proposes to carry out a thorough
revision of the electoral rolls with the 1Ist
January, 1971 as the quglifying date.
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“whether it is a fact that there were

a large number of discrepancies in the

elecioral rolls prepared for ihe recent
mid-term elections to Lok-Sabha ..”

welt wgteg gy §

“Np, $ir.”
T A aReg W g awreToT i
FeTEwRt & Avr fady ol i oY s Al
war §, for ¥ ¥ fowrad o ok § B ot
& wvel wwer) & amr phgw Aw
¥ off ¥, fory wmemel & 1967 % W





